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Order

A joint application has been filed by the parties praying for permission to
sell an immovable property of the Respondent no. 1 company situated at
Chanalon plot. This is as per the resolution passed by the shareholders in the
AGM held on 21st September, 2018, chaired by Hon’ble Mr. Justice S. N. Dhingra
who is the Administrator appointed in this case.

In view of the unanimous decision taken by the shareholders, this Bench
accords its approval for sale of the said plot. The sale proceeds shall be deposited
in the designated bank account of the Respondent Company, to be dispersed as
per directions of the Hon’ble Administrator.

List this case for further consideration on 31st January, 2019.
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